(c) and (d) Yes, Madam. As informed by the Government of Himachal Pradesh, tclal ban on
hunting of wild animals has been imposed by the State Government since 1984, under the Wild Life
(Pratection)) Act, 1972. The Wildife Wing of the Forest Department of Himachal Pradesh is vigilant
and carries out intensive patrolling in the sensitive areas including MNalagarh to prevent poaching of
wild animals in the State. During winter season, anti-praching sguads are et up in collaboration

with the State Police Department to control the poachers and wildlife crime.
lllegal factaries in Delhi

T19. SHRI SATYAVRAT CHATURVEDI:
SHRIMOTILAL WORA:
Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether it iz a fact that about 2000 illegal factories are being run in Deihi emitting hezardous

Chemicals and emoke adding poigon to air;

(b) whether Government is alsc aware that most of these factories are being run in residential

areas;
(¢ ifso, since when these illegal factories are being run;

(d) whether it is also a fact that the pollution level in Delhi had doukled in December, 2010 as
compared to that in August, 2010; and

(e) if so, the steps being taken by Government to provide pollution free air to the people of

Delhi?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM BAMESH) @ (a) to (&) The information is being callected and will be laid on the Table of the

House.
Violation of forestry laws by the companies

20, SHRI JAI PRAKASH NARAYAN SINGH : Wil the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether it is & fact thal POSCO, Vedanta and Jindal Steel and Pawer Limited (JSPL) have

grossly violated the forestry laws of the country;

(b) if so, the details thereof, company-wise, area-wise and laws violated by these companies;

and

tCriginal notice of the question was recaived in Hind.
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(c) what action Government has taken against these companies under the environmental

norms and the Indian Panel Cade (IPC), so far?

THE MINISTER CF STATE OF THE MINISTRY OF ENVIRONMENT AND FCRESTS (SHRI
JARAM RAMESH) ¢ (&) The Ministry of Environment & Forests recelved complaints on certain
viclations committed by POSCO, Vedanta and Jindal Steel and Power Limited (JSPL).

(k) and () Details of the nature and the extent of the viclations committed and the action taken

by the Central Government againgt these companies is givenin the Statement.
Staternant

Details of the Violations Committed and action taken by

Govi. against those companias

Name of Detalls of Viclation Action taken by the Ministry
Company

1 2 3

PORCO The Central Government received The Central Government wade

that though the prior permission
accorded by the Central
Government under the Forest

(Conservation) Act, 1980, for

diversion of 1253.226 hectare forest

land required for establishment of

an Integrated Steel Plant and Captive

Port by M/s. Posco India Private
Limited in Jagatsinghpur district
of Orissais subject to the
settlement of rights under the
Scheduled Tribes and Other
Traditional Farest Dwellers
{Recogrition of Forest Rights)
Act, 2006, the rights of the
Cther Traditional Forest Dwellers
(OTFDs) inaccordance with the
said Act have nat been settled

on the said land.

their letter dated 06.08.2010
requested the State Government
of Crigsa to stop the work
(including handing aver of the
forest and non-farest land), if
any, being undertaken for
establishment of the said
project.

The Central Government also
constituted a four member
committee to (7) frvestigate and
ascertain the status of the
iylemeantaticn of the Schedlded
Tribes and Other Traditional
Forest Dwellers (Recognition of
Forest Rights ) Act, 2006 and
FRehabifiations and Resalferart
provisions; (if) fook into

Environmental, Coastal




3

Reguiation Zone (FRZ) & ciher
clearances granted, and

{1 ) review compliance with
legisitive ard ctharobligations
imposed by the Ministry of
Environment & Forests in
taspect of the safd project.

After examination of the repart
of the said committea, the
Central Government requested
the State Government of Crissa
to submit a categorical
assurance that at least one of
the three conditions to be
fulfilled by a persan before his
claims ag OTFD under the
Scheduled Tribes and Other
Traditional Forest Dwellers
(Recognition of Forest Rights)
Act, 2006 are recognized, are
not fulfilled in the case of those
claiming to be depending on ar
gultivating land in the POSCO
project area.

After examination of the report
of the four member committee,
the Central Government imposed
28 gdditional conditions over
and above the that stipulated in
the original environmental
clearance of July 19th, 2007 far
the Steel-cum-Captive Power
Flant. Similarly, the Central
Government also imposed 32
additional conditions cver and
above the that stipulated in the
original emvironmental clearance
of May 15th, 2007 for the
captive minor port.




1 2 3

Yedanta (Y M/s. Vedanta Aluminium Limited (i)
(VAL) has occupied 26,123 ha.

of village forest land within the

Rejected Stage-Il forest
clearance for diversion of
660,749 ha. forest land in
factary premises at Lanjigarh in favaur of M/s. Orissa
Kalahandi district of Orissa without Mining Carporation Ltd.
obtaining approval under the
Forest (Conservation ) Act, 1980;

{iy For construction of a rcad

for mining of bauxite ore
inLanjigarh Balxite
Reserve in Kalahandi and
running parallel to the conveyor Rayagada districts in
corridor, M/s VAL has illegally Orissa;

ocoupied plot number 157 (0 (i) Since Stage-|l forest

measuring 1.0 acre and plat
numkeer 133 measuring 0.11
acres of village forest land;

clearance has been
rejected the environment
clearance for the said

(i) M/s VAL had alreacy proceeded mine also became

with canstruction of activity for inoperatle;

its expansion project that would (i) lssued direction under
Section & of the
Erwvironment (Protection)
Act, 1286 stipulating

additional environmental

increasc its capacity six fold

fram 1.0 Million ton per annum
(Mtpa) to 6.0 Mtpa without
abtaining envircnmental clearance
as per provigions of EIA
Natificalion 2006 under the complied at | MTPA
Environmertt (Protection) Act Alumina Refinery and 75
2006; M W Captive Power
Plant (CPP) at Lanjigarh
in District Kalahandi in
Orisza by M/s. Vedanta
Aluminium Limited ; and

safeguards to be

(iv) M/s VAL was accorded clearance
undler the Environment (Pratection’)
Act, 19854, on the condition that
no farest land would be used for
estaplishment of refinery. However, {iv) The TORissued on 1Zth
M/a VAL has oocupled 26.123 ha.
village forest land within its

March 2009, for expan-
sian of Alumina Refinery
from | MTPA to & MTPA
and 75 MW CPP to 300
MW CPP have been
withdrawn and conse-

factory premises at Lanjigarh; and
() Inrespect of 660,749 ha. of forest

land located in Lanjigarh Bauxite

Reserve in Kalahandi and Rayagada
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Jindal Steel
and Power
Limited
(18PL)

districts in Orissa, proposed for
diversion in favour of M/s Oriasa
Mining Corporation Limited for mining
of Bauxite ore to feed Alumina
refinery project of M/s. VAL at
Lanjigarh, the conditions stipulated
in the Ministry of Environment &
Forest's cireular of August, 2009
for gettlements of rights, in
accordance with the Scheduled
Tribes and Cther Traditional

Forest Dwellers (Recognition) of
Forest Rights)) Act, 2006 on the
forestland diverted for non-forest
purpoges; have not been complied.

Though it was clearly stipulated

in the environment clearance
accorded by the Central
Government to the & MTPA
Integrated Steel Plant and 1000
MW Captive Power Plant being
established by M/s. Jindal Steel
and Power Limited (JSPL) at
Kerjang, in Angul District

of Criasa that "no

construction activity at the project
site shall be inftiated Tl the
approval for the 168.232 ha forest
jand is obtained under the Forest
(Conservation) Act, 1980 and
subsequent amendments from the
State/Central Government ", M/s.
JSPL undertook construction work
like storage godown, roads,
faundation for industrial activities
like power plant, stockyard plant mill
etc. on the non-farest land before
obtaining approval under the Forest
{Congervation) Act, 1980 for
diversion of the 168.232 ha. forest
land required far execution of the
eaid project.

quently the puklic
hearing conducted on

26th April 2009 stands

rejected. Process to
obtain environment
Clearance for expansion
of Alumina Refinery has
to be started de-novo.

The Central Government
vigethelr letter dated
10.02.2010 imposed &
additicnal conditions
over and above the
that stipulated in the
original enviranmental
clearance of February,
22nd, 2007 for the

& MTPA Integrated
Steel Plant and 1000
MYV Captive Power
Plant being established
by M/s Jindal Steel
and Power Limited
(ISPL) at Kerjang, in

Angul District of Crissa.
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